215§ Papers Laxd

Regulations, 1975, published
in  Notification No. G.SR
227 1n Gazette of India é~*ea
the 22nd Feoiuary, 1979

(6) The Indian Admimstrative
Service (Fixation of Cadre
Strength) Eighth Amendment
Regulations, 1975, published
in Notiflcation No GSR 228
in Gazetle of India dated the
22nd February, 1975

[Placed in Library. See Nv LT-
9086/75]

«\CENTRAL ExCISE (4TH AwMDT , LULRs
1975, NOTIFICATIONS UNDER CUSTOMS
Act, 1962 aNp CENTRAL ExCIsE
Ruics, 1944

THE MINISTER OF STATE IN
1HE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE) 1
beg to lay on the Table—

(1) A copy of the Central Excise
(Fourth Amendment) Rules,
1975 (Hind: and Enghsh ver-
sions) published in  Notifica
tion No GSR 67(E) 1n
Gazette of India dated the
1st March, 1975 under section
48 of the Central Excises and
Salt Act 1944

f2) A copy each of Notlification
Nos GSR 124(E) to 136 (E)
(Hind: and English versions)
published in Gazette of India
dated the 1st March, 1973
under section 159 of the Cus
toms Act 1962 together with
an explanatory memorandum

#3) A copy each of Notification
Nos GSR 65(E) T70(E) to
81(E), B2(E) to 118(E) and
121{E) (Hindi and English
versions) published 1n Gazette
of India dated the 1st March,
1975 1ssued under rule 8§ ot
the Central Excise Rules, 1944
together with an explanatory
memorandum

[Placed n Labrary. See No LT-
#M87/75].

MARCH 35, 1875

Wagon Breaking 216
Racket (CA)

NoTiFIcATION UNDER DELHT SIKH Gua.
DWARAS AcT, 1971

-flE DEPUTY MINISTER IN THE
MINISTRY ©OF HOME AFFAIRS
(SHRI F H. MOHSIN): I beg to lay
on the Table a copy each of the fol-
lowing Notifications (Hindi and Eng-
lish versions) under sub-section (4) of
section 39 of the Delhi Sikh Gurdwaras
Act, 1971.—

(1) The Delhy Sikh Gurdwura
Management Committee (Co-
option of Members) (Amend-
ment) Rules, 1975, published
in Notification No, F 18/33/74-
Judl 1n Delln Gazette dated
the 25th February, 1975

(2) The Delli Sikh Gurdwaras
(Election of Pro-tempore
Chairman, President, Other
Office Bearers and Members of
the Executive Board) (Am-
endment) Rules, 1975, pub-
hshed in  Notification No
F 18(29)/73 Judl (1) in Delhi
Garette dated the 25th Febru-
ary, 1975

[Placed in Labrary See No LT-
9088/75]

12.06 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTFD WAGON BREAKING RACKET IN
KopeErMma

SHRI B V NAIK (Kanara) S, I
call the attention of the Minister of
Railways to the following matter of
urgent public 1mportance and I re-
nuest that he may make a statement
thereon —

‘The reported wagon breaking
racket 1n Koderma involving politi.
cians and RPF personnel swindling
railways to the extent of Rupees
Five crores”

THE MINISTER OF STATE IN
(FHRI MOHD SHAFI QURESHI):
&1r, a scrutiny ot the crime reports
received from ¢hr Eastern Railway as



